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This Bill was introduced in Rajya Sabha as 

far back as 27th July, 1992. More than four 

years have elapsed already and the Bill is now 

before us for final consideration and passing. 

What is surprising me, and I think everybody 

else in the House, is that the amendment to 

section 28 of the Indian Contract Act was 

necessitated on account of the 

recommendations made by the Law 

Commission's report which it made in 1984. 

The exact date is 6th April, 1984 when the 97th 

report of the Law Commission of India was 

submitted. Thereafter, the Ministery of Law 

took more than four years to come forward 

saying that it had accepted the 

recommendations of the Law Commission in 

principle. 

Prior to that even in this august House an 

Unstarred Question was put and the 

Government of India had given an assurance 

that they would come forward soon with an 

amendment. They took more than four years 

to accept the recommendations, that too in 

principle. Thereafter, I feel rather sorry to say 

that the Government of India did not fulfil the 

assurance that the Minister had given to this 

august House. It was only in 1991 that the 

Committee on Government Assurances 

summoned the Department of Justice and Legal 

Affairs and it was only thereafter that the 

process, in fact, started. Ultimately, way back 

in 1992, the Cabinet approved the amendment 

and, thereafter, in 1994 the Bill was presented. 

Madam, I have given these dates delibrately 

to show how casually the Government of India 

took this amendment. Even in the objects of 

the Bill that have been mentioned by the hon. 

Minister, it has been said, "It is felt that Section 

28 of the Indian Contract Act, 1872 should be 

amended as it harms the interests of the 

consumers dealing with big corporations and 

causes serious hardship to those who are 

economically disadvantaged". The Standing 

Committee also said in its report, "It harms the 

interests of the consumers dealing with big 

corporations and causes serious hardship to 

those who are economically disadvantaged". 

Who are those people—the big corporations, 

the MNCs, the economically disadvantaged 

people or the people at large? Most of the 

people that are going to be benefited by this 

amendment are the poor people, the common 

people, middle class people. Madam, many of 

our people take insurance policies. It may be 

life insurance, insurance against accidents or 

other policies. Because of non-implementation 

of Section 28, these people have been put to a 

great disadvantage; And the people who have 

got the advantage because of this are the big 

corporations, the MNCs and the insurance 

companies. Section 28 has certainly put a 

distinction between the remedy and the right. 

It will certainly give advantage to the weaker 

sections and the people at large. What I want 

to emphasise is that the Government had taken 

this amendment in a very casual manner. It is 

now more than 12 years that the Law 

Commission's report was presented and today 

this Bill has come for final consideration. I 

would not like to add more to the delay in the 

passing of the Bill. So, with these remarks, I 

conclude. 

SHRI SANATAN BISI (Orissa): Madam, 

the Bill has already been delayed. I would only 

like to make a small submission to the hon. 

Minister. Since the Bill relates to economic 

justice, avoidance of hardship to the consumer, 

I would like to know whether there are certain 

impediments so far as Section 28 of the Indian 

Contract Act is concerned... 

THE VICE-CHAIRMAN (SHRIMATI 

KAMLA SINHA): Mr. Bisi, It is 2.30, and we 

have to take up Private Members' Business. I 

know that you have just started your speech, 

but you will continue your speech next time. 

SHRI SANATAN BISI: Thank you, Madam. 

THE VICE-CHAIRMAN (Shrimati Kamla 

Sinha): Mr. Minister, now we have to take up 

Private Members' Business. Shrimati 

Anandiben Jethabhai Patel is to speak on 

Resolution No. 1. 

PRIVATE MEMBERS' RESOLUTION 

RE: Free and Compulsory Education for 

children up to the age of 14 Years. 
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THE VICE-CHAIRMAN (SHRI 

SANATAN BISI): Madam, you kindly 

conlcude. You have spoken very nicely. The last 

point is the main and important point. Madam, 

you kindly conclude. 

 

 

The question was proposed. 

PROF. NAUNIHAL SINGH (UTTAR 

PRADESH): Mr. Vice-Chairman, Sir, I rise to 

support the Resolution moved by Shrimati 

Anandiben Jethabhai Patel on the status of 

primary education in India. Primary education 

actually is a very important part of our life. It forms 

the basic foundation of our democracy and it is a 

root for our progress. But shockingly primary 

education in India is in a very woeful state. 

According to the Ministry of Human Resource 

Development, nearly 96 per cent of the children in 

the age group of 11—14 are enrolled in primary 

schools in India. However, it is construed that this 

number is about 30 to 40 per cent higher than the 

actual position. It is found that out of 100 pupils who 

join primary schools, 30 to 40 per cent of them reach 

Class-V and barely one-fourth of such students reach 

Class-VIII. This high drop rate in primary 

schools is the most disturbing feature of our 

programme of elementary education. This is quite 

rightly attributed to the poverty of the rural masses 

because the dropouts help their 
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families in odd jobs like cattle rearing, 

gathering fuel and dung for their families or acting 

as baby sitters when mothers are outside or are busy 

in some work. 

[Vice Chairman (Shri Ram Deo Bhandari) 
in the Chair.] 

It is no secret that many rural schools have no 

regular or trained teachers for long periods and about 

25 per cent of them are just single-teacher outfits. I 

would like to make it clear that in several schools 

in the outlying North Western Zone, the teacher-

pupil ratio is 1:100 as against 1:30 as 

recommended by the Government. Children sit on 

tat patties, which are neither washed nor replaced for 

years. Textbooks or lessons are lacking in 

authenticity. Recently in an interview, some 

publishers said that these books were written by 

people who have never visited those areas or those 

States. Besides, the educational planners, 

administrators and teachers are grossly 

neglecting the practical or effective 

communication dimension of the learning 

system. It has been seen that while students are 

taught to ensure cleanliness of their 

surroundings, the school premises especially toilets 

are very badly maintained. Likewise, while pupils 

are told about the grave risks associated with 

smoking and tobacco chewing, several members of 

school's staff and some teachers too are seen 

smoking and chewing pans. 

By 2000 AD, India will have the largest 

number of graduates and the largest number of 

illiterates in Uie world. For every 10 million illiterates 

in the world, five million are Indians, that is, 50 per 

cent of the worlds illiterates. It is hard to beat the 

complexity of a society that boasts of a 500-year 

old intellectual tradition and harbours nearly 500 

million illiterates. Of every 10 illiterates in India, 

seven are women. In other words, the national 

average in female literacy is a dismal 30 per cent. 

But it gets worse when you look at the least 

advantaged groups like the tribals. Primary schools 

are the foundations of any educational system. In 

India, as many as 44 per cent of primary schools do not 

have pucca buildings; six out of every 10 schools 

have two or less teachers; over 50 per cent have no 

facilities for drinking water; two-thirds of these 

schools lack playgrounds 

and 85 per cent have no toilets. The NCERTs fourth 

all-India educational survey showed that three were 

1,297 primary schools in the country without a single 

teacher. Over 600 of these were in UP. In the so-

called rich states like Maharashtra, things are not 

too different. What is happening? What accounts for 

the collapse of primary education in India? It 

would be unfair to attribute it to the cynicism 

among students. What about the attitudes of those 

who have run this country for over four decades? 

Article 45 of the constitution of India says: "The 

State shall endeavour to provide within a period of 10 

years from the commencement of this Constitution, 

for a free and compulsory education for all children 

until they complete the age of 14 years." How 

honest to that directive principle successive 

Indian Governments have been can be judged 

from the fact that today over 50 million children are 

altogether outside the schooling system. 

Different State Governments are looking for ways 

to steadily privatise education through the 

backdoor. As the State backs out of the scene, 

even the few avenues open to the poor to educate 

themselves will disappear. Expenditure on 

education in India has been steadily falling in real 

terms and in erms of actual expenditure. It is 

nothing but a historic betrayal. Education was a 

major concern of the leaders of the Indian freedom 

struggle. The Congress National Planning 

Committee suggested in 1938 that education be 

given a minimum of 10 per cent share of the total 

outlay. In 1994 came the Gandhi Plan which again 

recommended that a statutory minimum of 10 per 

cent of the total plan outlay be reserved 

exclusively for education. What actually 

happened? With almost each successive Five 

Year Plan, the percentage allocated to education 

kept shrinking. The First Five Year Plan saw 7.22 

pe cent of the total outlay going to education. 

The Second Five Year Plan saw 6.2 per cent. By 

the Fourth Plan, this had fallen to 5.2 per cent The 

Fifth Plan saw thigs dip to 3.3 per cent. The 

Seventh Plan got 3.9 per cent of the total Plan 

outlay. Remember that these are, in a sense, 

theoritical figures. The amount allocated is not 

the amount actually spent. In the Seventh Plan, for 

example, education got 3.9 per cent of the total 

outlay, while the 
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amount actually spent came to only 3.6 per 

cent. During the First Plan period, the money 

on elementary education accounted for 55 per 

cent of all the money spent on education as a 

whole. 

By the Seventh Plan, this share had fallen 

by over 20 per cent. In the Seventh Plan, the 

share of elementary education in the overail 

investment in education came down to 34 per 

cent. The simple truth is that succssive 

Governments of India have not had the slightest 

intention of honouring their constitutional 

obligation, their historic promise to the Indian 

people. They have been eroding the right of 

the people to education and they know it. 

Exactly a decade later, our education system 

remained what it was — a curate's egg, good 

only in parts and, therefore, no good on the 

whole. With a foundation like this, the mass 

literacy and national transformation remains a 

pipe-dream. Will the political leaders and the 

new parliamentarians rise above petty 

politicking and assorted chicanery and 

endeavour with honesty and despatch to ensure 

free and proper education to every Indian child? 

If implementation is carried out, it will affect 

positively other social problems that remain 

even 50 years after independence like 

population growth, health, womens' 

development, child labour and unemployment. 

In fact, the greatest failure of independent India 

has been its inability to educate all. Had we 

paid sufficient attention to elementary 

education after independence, we would have 

achieved mass literacy long ago, as well as laid 

a solid educational base for all-round progress, 

and thus most of the problems we face today, 

including the retrograde business of 

reservations and the pervert politics of 

divisiveness which have spawned, would not 

have been there. It is obvious, however, that a 

mere constitutional directive was not enough 

to make our Governments to do the right thing 

at the right time. Taking the required action on 

the educational front called for a sense for the 

future, political will and honesty of purpose. 

Instead, what we have had throughout is a 

dismal catalogue of basic unconcern, short-

sightedness, all kinds of gimmickry, 

misconceived experimentation, plenty of 

periodical rhetoric and altogether perverse 

priorities and, consequently, a wobbly inverted 

pyramid passing for an education system. 
Thank you. 

SHRI SANATAN BISI (ORISSA): As far 

as Article 45 of the Constitution is concerned, 

it is the obligation of the country and the 

citizens at large that we must ensure the 

compulsory primary education. As far as our 

constitution is concerned, I humbly submit that 

whenever we are taking oath on the floor of 

the Parliament/Assembly and when other 

persons are taking oath in various places, they 

make solemn affirmation to protect the 

Constitution, to safeguard the Constitution and 

to see that whatever terms are laid down by 

the Constitution are followed. 

With utmost regret, I submit that we are 

not following the Constitution. Out of all the 

directives listed in the Directive Principles of 

State Policy, it is the only directive for which 

ihe Constitution has fixed a time-limit for 

implementation. And we have violated it. The 

second thing is, how far can we allow the State 

to flout this directive by saying that it is 

endeavouring to implement it? We are 

committing a crime in the name of the 

Constitution. Till now we have not been able 

to achieve what has been stated in the Directive 

Principles of State Policy. 

With profound joy, I would like to submit 

that under the leadership of Shri P.A. Sangma, 

the hon. Speaker of Lok Sabha, a delegation 

comprising the Members of Lok Sabha and 

Rajya Sabha including the hon. Deputy 

Chairman, Shrimati Najma Heptulla including 

myself visited China to participate in the 96th 

Inter-Parliamentary conference which was held 

in Beijing from 16th September, 96 to 21st 

September, 1996. The Conference in which 

parliamentarians from 134 countries 

participated gave a clarion call for promoting 

greater respect for protection of human rights 

in general and for women and children in 

particular. I am not going through the details 

of the Conference and various resolutions that 

it adopted. I would like to draw the attention 

of this House and, through this House, the 

attention of the people of the whole country to 

some of the every relevant resolutions adopted 

by the Beijing Conference and I am doing this 

to promote awareness in the people of this 

country. Resolution No. 14 clearly states that 
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the number of economically exploited children has 

increased substantially over the last five years and 

that their working conditions have seriously 

deteriorated resulting in greater physical, 

emotional and mental suffering. Resolution No. 

15. conscious that the causes of child labour are 

primarily rooted in poverty created by socio-

economic inequalities as well as insufficient 

educational facilities. 

So far as the present Resolution which we are 

discussing now is concerned, with resolution 

No. 16 it urges the national Parliament and the 

Government to ensure provision of compulsory 

primary education and health-care which should be 

accessible to all and be relevant to the individual 

child, paying particular attention to the inclusion of 

girls and children from the marginalised groups. 

The time has come that when we take our oath, we 

should at the same time ensure that whatever that 

has been stated in the Constitution, whatever 

resolutions that the Beijing Conference adopted 

are implemented as early as possible. I would request 

the concerned hon. Minister to come forward with 

daring steps. He should see that it is made 

compulsory during his tenure itself. 

With these words, I conclude my speech. 

Thank you, Mr. Vice-chairman. 

SHRI RAMACHANDRAN PILLAI 

(KERALA): Mr. Vice-Chairman, Sir, I 

congratulate the mover of this Resolution for 

bringing forward this important issue for 

discussion before this House. Actually, the very 

existence and development of any country depend 

upon the content and form of education that it has. I 

remember a discussion that took place in the 

middle of 50's on this issue, particularly in the 

United States of America. It was immediately after 

the Soviet Union had sent a Sputnik into the 

outer space. The Americans were worried. They 

got despirited. They started asking-What is it that 

Johny does not know which Michael knows? The 

term 'Johny' is a common American name and the 

term 'Michael' is a common Russian name. They 

started discussing about the standard of education 

inAmerica.They started probing into why the 

Russians were able to do this and why the 

Americans failed to do this. In that discussion, 

all educationalists took part All politicians took 

part in it. Administration also 

took part in it. Ultimately, they identified some of the 

infirmities existing in their educational system. 

Through this example, I want to bring to the notice 

of this House the importance of education, the 

importance of the content of education and the 

importance of the form of education. 

How are we educating the people? Of course, 

I always feel that there is a sort of hypocrisy 

existing in our system. We have written many, 

many great things in our Constitution. We 

speak many, many lofty things. But we fail to 

implement them and we don't show the sincerity in 

implementing those things. We don't also feel guilty 

as to why we failed to implement these things. I do 

not want to go into the details. But we have to 

approach this question of education in the light of 

the overall changes that are taking place in our 

country. The last Government, the previous 

Government initiated a new set of economic 

policies. What was the main thrust of the new 

economic policies initiated in the beginning of 

'90s? The Government is giving up everything. 

The Government is giving up its responsibilities. 

The Government is giving up its responsibilities. 

The Government as giving up the responsibilities 

for increasing productivity and production in 

agriculture. The Government is giving up its 

responsibility of irrigating the land, to expand the 

irrigated land. The Government has given up its 

responsibility for giving electricity to the people. 

The Government has given up its responsibility of 

running the public sector undertakings. The 

Government has reduced its allocation for 

education. Allocation for public health has been 

reduced. So, the Government has given up its 

responsibility. This new set of policies initiated by the 

previous Government have created a very, very 

difficult situation in our country. Their whole idea 

was, if the Government runs all these things, then 

that will lead to inefficiency, that will lead to 

waste. So, the Government has given up all these 

things and the Government has entrusted this task 

to the capitalist market. They have propagated a new 

theory in the country that this capitalist market can do 

wonders in this country, they can bring efficiency in 

this country, they can increase the productivity and 

production in agriculture, they can increase 

productivity and production in 
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industry, they can educate the pople in a better 

way, they can give medical facilities in a better 

way than the Government can. But we are 

happy that they have not given up this 

administration and Government to the market 

forces. These are the sort of policies that they 

have initiated in the beginning of '90s. 

This has created a very serious situation in 

the entire education system. Actually, what is 

happening in the entire education system is that 

there is a deliberate attempt to sabotage the 

general education in this country. General 

education means education to educate the 

common people through the general stream— 

Government schools and controlled private 

schools. That general stream is being sabotaged 

because the Government is not allocating 

sufficient funds, the Government is not 

maintaining the schools, the Government is not 

giving maintenance grants to the schools, the 

Government is not filling up the vacancies and, 

if you look at it, there is a substantial decline 

in the entire allocation during this period. And, 

on the other hand, a deliberate attempt is also 

there to bring in a parallel system. There you 

have to pay more fees. There you get better 

education. So, actually the common people, the 

poorer sections are making use of the general 

system and the richer, the elite, are using the 

parallel system. So, by sabotaging the general 

education system, the Government is trying to 

strengthen this parallel system, the system that 

caters to the needs of the elite class. So, because 

of these policies the poorer sections who 

constitute an overwhelming majority in this 

country, are suffering. 

They are getting sub-standard education and 

the richer sections who have enough resources 

are getting better types of education. So, they 

are getting opportunity in the society for 

reaping the benefits and they are exploiting 

others also. Therefore, I urge upon the 

Government to have a thorough review of the 

Education Policy which has become absolutely 

necessary in the context of previous 

Government's five years' rule. The Government 

should apply its mind and also make a thorough 

change in the Education Policy. It should be 

based on the needs of the overwhelming 

majority of this country. The overwhelming 

majority, as we all know, is the poorer sections, 

the common people. Based on that, you try to 

restructure the entire educational system. 

Otherwise, the poorer sections, the 

overwhelming majority's sufferings will be 

more. So, this is an important aspect and the 

Government should come forward for 

strengthening the general education system. It 

should give more allocation and also try to 

improve the contents of education. I don't want 

to go into that particular aspect because a lot 

of deficiencies and infirmities are there. So, I 

urge upon the Government to look into all these 

aspects and come forward with a new set of 

policies that cater to the needs of the country 

and that helps in the development and progress 

of the country. With these words, I conclude. 

SHRI R. MARGABANDU (Tamil Nadu): 

Mr Vice-Chairman, Sir, I would like to share 

some of my thoughts regarding compulsory 

education for the children up to the age of 14 

years. Sir, education is a base for decent and 

dignified life of a man, but it is lacking in about 

60 per cent people of our country. A provision 

has been made in the Constitution that there 

will be free and compulsory education for all 

the children up to the age of 14 years. Though 

our Constitution was framed about 50 years 

back, still there is illiteracy in a large part of 

the country. No effort has been made in the 

right direction to see that education is given 

compulsorily to all the children. Why? What 

is the reason for that? The importance of 

education has not been given serious thought 

either by parents, or by schools and or by the 

Government. All of them have taken it lightly. 

The parents feel that it is not their 

responsibility, school authorities feel that it is 

not their responsibility and ultimately the 

Government feels that it is not their 

responsibility. So, all of them are shirking their 

responsibilities and it has resulted into this 

situation. Sir, there is no law on the land which 

compels parents, school authorities and the 

Government to provide compulsory education 

to all the children. There is no law which asks 

the Government to create infrastructure for 

providing free and compulsory education to all 

the children. 

Sir, there should be a law, there should be a 

compulsion which makes even the parents feel 

that they will be penalised if they do not send 
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their'children to schools. Sir, for smallpox 

vaccination there is a law and if any person 

fails to get his children vaccinated, he is to be 

prosecuted in a court of law. But, here if a 

person does not send his children to school, 

there is no law to punish him. Unless there is a 

law for sending the children to school, the goal 

of compulsory education cannot be fulfilled 

and achieved. 

Sir, there are two types of schools in India— 

Government schools and private schools. The 

standard of education in the Government 

schools is not very high because of the 

qualitative aspect of the teachers concerned. 

They have several other activities, apart from 

the teaching profession. As a result of this, 

education in the Government schools is not 

taken seriously. The students who come out 

from the Government colleges or other 

Government institutions are not able to 

compete with the others in the competitive 

examinations of State Public Service 

Commissions or the Union Public Service 

Commission. On the other hand, the private 

institutions are giving very good education and 

coaching. They are preparing the students and 

equipping them well to compete in the 

competitive examinations. So the Government 

should come forward with some stringent 

provisions, as far as teaching staff and teaching 

management are concerned. If a student does 

not attend the school, the school authorities 

simply send him out. I think this job should 

not end here. If a student absents himself from 

his school or college, investigation should be 

made by the school authorities as to why the 

student is not attending the school. If that 

student is not attending school for various 

reasons or certain circumstances are 

compelling his parents to divert him to some 

other work, then they should be made 

responsible. Unless such stringent action is 

taken and responsibility is fixed on the school 

authorities, I think, education will be taken in 

a very light way. There are two other things 

also which are responsible for this, namely, 

poverty and ignorance. These are the two 

factors which are coming in the way of 

compulsory education. Sir, I can say that the 

people who are below the poverty line divert 

their children to other jobs like beedi rolling, 

tanneries, match industry, etc. in order to 

augment their source of livelihood. For all these 

things, the children are being diverted so that 

they can earn something to augment the income 

of their families. Therefore, the families which 

are below the poverty.line should be given some 

incentives. As a mater of fact, it has been 

suggested that if these people are sending their 

children to schools, they should be given 

scholarships and certain other facilities in the 

schools. 

Sir, I am proud to say that in ourTamil Nadu 

the late Shri Kamaraj has introduced a system 

that all children must be sent to school and 

children must be given the compulsory 

education. Thereafter, my leader, Dr. MGR, had 

experienced poverty in his younger days, in 

his life, and because of the poverty and because 

of the hunger he could not attend school and 

college. He introduced a scheme called 'mid-

day meal scheme' where nutritious meal was 

given to all the school-going children. And then 

school uniform was given to the children so as 

to see that there should not be any inferiority 

or superiority complex in the minds of young 

children. Sir, I was appointed as Managing 

Director of the Text-Book Boad of Tamil Nadu. 

At the time nearly Rs. 80 crores were given to 

that organisation. I was administering that 

Board for one year. Sir, eighty crores were 

granted every year to that Board. The Board 

takes care of providing books, text-books, 

slates and all other materials which are required 

for a student. Free bus passes were given to 

students to travel in Government buses. 

Chappals were given to the children so that they 

should not feel the heat under their feet. These 

are the ameliorative measures that have been 

taken in Tamil Nadu. But, in spite of that still 

illiteracy prevails there. We can set things right 

only either through legislation or by compelling 

the parents to send their children to school. So 

long as it is optional, so long as it is at their 

whims and fancies that they send their children 

to school, I think, we will not fulfil the dreams 

of our Constitution that compulsory education 

should be given to all children. 

Sir, just some time ago, we had been to 

Rajasthan where there is a scheme of non-

formal education. There, the children were 

brought to school for a two-hour study. We 
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inquired why there was a non-formal education, why 

the small children were being brought during late 

hours. We were informed that the children were 

engaged in some avocation in their houses or 

somewhere and they earned something for their 

family and during leisure time they came to school. 

This is what non-formal education means, they said. 

When there is an Act in force, restricting child labour, 

how on earth, can the authorities who are given the 

responsibility to prevent child labour, allow these 

children to do odd jobs? I strongly appeal that the 

law should be strictly enforced for stopping child 

labour and bonded labour of children. Parents sell 

or pledge their children to some agencies for getting 

some annual return and sometimes children are 

sent to do the house-hold work and other things for 

getting a paltry sum of Rs. 100 or 500. Due to this 

the entire career of the child will be spoiled and 

who is going to give a guarantee for the child's 

future? Child labour, bonded labour and sale or 

pledge of children by their parents are 

responsible for that. Hence, I appeal to this august 

body that there should be an agency — either police 

force or some other independent agency — to 

investigate and find out the causes for this. And such 

children must be relieved from the bonded labour. 

Unless such kind of agency is there, I think the 

welfare of the children will be jeoparadised and 

there will be no education for them. 

At the same time, I want to ask, what is the 

guarantee of employment even after getting 

education? People, who are graduates and post-

graduates, are wandering in the streets for want of 

employment. They have no employment at all. 

Even after their post-graduation the 

Government is not ensuring employment for them. 

Say, a father has four sons and he has educated his 

first son up to the post-graduate level. But even up 

to the age of 35, which is the upper limit beyon'd 

which one is barred entry into Government service, 

that boy does not get a chance for employment. So 

what irks the parents is that even after educating 

their first boy up to post-graduate level he is jobless 

and naturally they feel that there is no use of sending 

the remaining children to school. That is the feeling 

that emanates from the parents. So such feelings 

have got to be removed and 

thereforece the Government must find a way to 

give some employment guarantee to educated 

persons so that a person is able to live on his own 

after getting education. So, even after graduation or 

post-graduation if a person is dependent upon his 

parents for his livelihood, naturally, the kind of 

importance that has to be given to education would be 

lacking, Therefore, Sir, I have to say that these are 

the several factors that have to be taken 

into/consideration, and I appeal to the Government, 

through you, that the Government must come 

forward to see that some employment is given to 

persons after they are educated. 

Sir, 1 charge the Government that it is only the. 

Government which is responsible for the illiteracy 

in the country. The Government builds 

infrastructures for education, studies and other things 

but, still, after getting education there is no 

guarantee of employment for the educated people. 

That is why people are reluctant to go to schools 

and colleges in spite of all the provisions made by the 

Government. Unless employment guarantee is 

given to students after the completion of their 

studies, I feel that it will be very difficult to enforce 

compulsory education. But, at the same time, 

education is a fundamental right and the 

Government must see that education is given to 

every-body and those who refuse to get educated 

must be penalised. It is by this way alone that 

education can be made compulsory. With these few 

words, Sir, I conclude my speech. 

THE VICE-CHAIRMAN (SHRI RAM DEO 

BHANDARI): Shri Jalaludin Ansari. ... Not presnet. 

Shri saifuddin Soz.... Not present. Dr. Y. 

Radhaikrishna Murty. 

DR Y. RADHAKRISHNA MURTY (Andhra 

Pradesh): Mr. Vice-Chairman, Sir, first of all I 

compliment the hon. Member for bringing 

forward this Resolution, and I am sorry that she 

is not here to receive my compliments. On an 

occasion like this, some sort of repetition and 

reiteration is inevitable. So, Sir, you will please 

excuse me if I indulge in some sort of repetition, 

though from a slightly different angle. 

Sir, our Constitution has got Directive 

Principles, a multitude of them, and the most 
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important, probably, is on elementary 

education, and the most neglected also is the 

same. They are all clubbed together-anti-cow 

slaughter, prohibition, etc. -but they are all 

taken up by some of the State Governments. 

But, unfortunately, this particular aspect has 

been neglected. 

Another important Directive Principle that 

has been neglected along with this is equitable 

distribution of the implements of production. 

So these two things, which are most important 

for the development of any country, have 

unfortunately been neglected for the last 50 

years. And we are experts at forming 

commissions. Commissions after commissions 

were formed - any number of them. We are 

experts not only in setting up Commissions; 

we are equally experts at shelving the reports 

of these commissions. 

The most important and the prestigious 

commission that was formed was the Kothari 

Commission. It gave a very detailed report on 

education, in general, and primary education, 

in particular. The very first sentence in the 

report of the Kothari Commission says that the 

future of India is made in the classrooms. But 

today, even after about twenty-five years of 

receiving that report, we do not have sufficient 

number of classrooms, sufficient number of 

schools and sufficient number of staff. As has 

been pointed out by another hon. Member, there 

are thousands and thousands of single-teacher 

schools in the country even today. When even 

that single teacher does not come, it is a holiday 

for the whole school; and this happens quite 

often. 

Sir, we do not have buildings. We do not 

have blackboards. We do not have chalkpieces. 

That is why the scheme 'Operation Blackboard' 

came into being. That too with British aid. But 

even after the 'Operation Blackboard', the 

position, today, in some of the States is not 

much different than what it was before. 

The point is: more than half the children in 

the rural areas and more than two-thirds of the 

children in the urban ghettos are not in school. 

They do not have the mind to go to school. 

They do not have the time to go to school. 

They have to work hard from the early age of 

six as bread-earners for their poor family. Unless 

that situation is corrected, I think only 

amount of pressure, either on the parents or on 

the children, would not work, as far as 

compulsory elementary education is 

concerned. 

We have had many statements, very pious 

statements. The National Education Policy was 

there. It had openly admitted that there was 

deficiency in the education system; 

particularly, at the lower level. But matters did 

not improve after that Then, the Janata Dal 

Government constituted another committee, 

called the Ramamurti Committee. It also gave 

its report. But again, matters did not improve. 

Then, the National Literacy Mission was 

launched sometime back, a few years back. It 

took up a scheme with all seriousness and, 

probably, with a novel idea—the then 

Chairman of the Mission was very enthusiastic 

about it; but later on, the enthusiasm died down 

when he left-of involving the voluntary 

organisations; particularly, the Bharat Gyan 

Vigyan Samiti was involved. It was a great 

success in some parts of the country; in some 

districts, specially, in Kerala; and one district 

in West Bengal. But the enthusiasm died down 

soon. Voluntarism has been discouraged 

somehow or other by the bureaucracy. The 

bureaucratic procedures did not encourage 

voluntarism. Therefore, the whole scheme 

evaporated. Probably, on paper, some results 

are there from the operation of the National 

Literacy Mission. But when you go to the field, 

when you see the post-literacy programmes and 

all that, you find the picture is most distressing 

in the villages. 

Sir, many reports of the UN. organisation 

and other world organisations have pointed out 

about the importance of education in the 

development of a society or of a nation. 

Actually, they consider it as a precondition for 

the development of any society, for the 

development-of any nation. 

Now, what do we do in the present 

condition? What we need, I think, is a strong 

political will, which is badly lacking in 

Government after Government. I think, in the 

present class dispensation, the ruling classes, 

as one great man has pointed out, "have a 

vested interest in perpetuating illiteracy" in the 

country. The near empty House, today, on this 

discussion is, probably, a proof of that 
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The economic status of the poor should be 

improved if we want to see their children in 

schools. The mid-day-meal programme is only 

a marginal encouragement or incentive: it is 

not the total answer to the problem. 

The budget allocation on education should 

improve. As the hon. elder Member pointed 

out, it never exceeded 3 or 3.6 per cent of our 

budget. The ex-Prime Minister pointed out in 

some election meeting that hereafter it would 

be 6 per cent. I do not know whether the present 

Government respects that statement or it will 

be taken as another proverbial election promise. 

The conditionalities of the Brettonwoods 

sisters are hanging on our heads. The economic 

reforms which we have been following in the 

last few years almost tell us this thing. At least 

one of the important conditions put on us is to 

spend less and less on social services. Health 

and education form very important social 

services in our country. 

The second is encouraging privatisation 

both in the educational field and the health 

sector. Therefore, it is not surprising that for 

the last few years we are seeing mushrooming 

of the elitist private schools. We see 

magnificent buildings of some of them. Some 

private schools are located in small residential 

houses, dingy residential houses, but they are 

doing fine. 

But one thing I always find is that the staff 

in our Government schools are better equipped 

intellectually and educationally than most of 

the staff in private schools. I have had the first-

hand experience of most of the private schools. 

They get staff at a very paltry sum. 

Unemployment is very rampant in our country. 

They are getting teachers even at Rs.200/- or 

Rs.300/-. At this paltry amount they get 

teachers, most of whom are half-educated and 

untrained, and these teachers are now teaching 

in the elitist schools. 

Of course, we are very much enatnoured 

about the school bags. The uniform and the 

school bags give a very good impression. Very 

much is said about prestigious school bags 

which only donkeys can carry, but, 

unfortunately, the children are asked to carry 

those bags. People say that these children are 

developing hump backs because of the school-

bags. I do not know the fact. 

But one thing is there. There should be 

neighbourhood schools. There is no point in 

having schools five kilometres away from the 

village, the concept of neighbourhood schools 

should be implemented with all seriousness so 

that the poor people can send their children to 

the nearest school. 

The social awareness should be created that 

education of the girl chiltris a must. As-many 

people and many documents have pointed out, 

an educated mother is the greatest asset to the 

family. An educated mother will think of 

educating the children. 

Employment opportunities should also be 

improved if you want to promote education 

because there is a general impression in our 

society. What is the use of getting educated? 

What is the use of education if we do not get a 

job? So, the system of our education and the 

content of education which we are having now 

niether give a vocational training nor give the 

knowledge one should have. Therefore, a sort 

of disinterest is there on this account. The 

vocational education has to the combined 

probably with the primary education. This sort 

of experiment was tried by late Shri C. 

Rajagopalachari for some time in the united 

Madras State. That was later on given up as 

arrold concept. But I still feel that at the 

primary level vocational education-cum-

Formal education given simultaneously will be 

more useful, especially for the rural children 

and the children of the poor so that their 

vocational skills can be improved through this 

type of education. 

I don't think that our schools should be 

handed over to the police in the name of 

compulsory education. I for one feel that 

education should be a matter of joy, especially 

for the child, and the child should jump with 

joy to go to school to learn. It should not be 

under compulsion. Somehow the system should 

so change that the child should feel happy in 

the class and in the school as if he is playing 

there and he is not there under any duress. 

Education need not be a sterile type of 

education as we are seeing it today. Nowadays, 

education means cramming up and then 

vomitting it in the examination. This type of 

examination is neither useful to the child nor 
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to the society. The content as well as the extent of 

education should improve. Only then can we 

achieve what we want in the field of 

education. Thank you. 
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PROF. SAIFUDDIN SOZ (JAMMU AND 

KASHMIR): Mr. Vice-Chairman, what 

prompted me to present some ideas here is what 

happened in the Eighth Lok Sabha when I 

introduced a Bill. I had introduced a Bill to abolish 

the private schools. Some of them are called public 

schools, but essentially they are private schools. I 

never understood this. I don't see any good public 

school in its real sense either in Delhi or Madras 

or Bombay or Srinagar. These are private 

schools, commercial institutions. I had 

introduced a Bill to abolish all private and public 

schools. Today I have no intention to speak. By 

chance I felt to speak on the Resolution 

introduced by our sister and supported by Prof. 

Naunihal Singh, Mr. Naresh Yadav and others. 

Private Members' Bills or Resolutions have no 

importance. I will not raise this issue. I had raised 

it in the Lok Sabha in one of the sessions. I had 

raised it deliberately at that time for want of 

quorum. The Resolutions carry no importance at 

all. They do not attract attention. But I cannot 

commit that mistake here because I have now 

become a little wiser. Private Members have to pass 

through a mill, then they get this chance. In fact, I 

could not discuss my Bill in the Lok Sabha. 

Fortunately, the senior leader, a man of vision, 

Mr. Bommai, is here. So, it is a rewarding 

experience for me to say certain things here. 

Before I present two or three points in my mind, 

I would like to point out to Mr. Bommai that it is a 

legacy that we have miserably failed in education. In 

fact, education is basically called development 

which has no importance in the scheme of 

things. Today I raise a question. It is not a 

question but an appeal to 

Bommai Sahib. We have discussed the issue of 

education a number of times during the past 50 

years. We have never cared to raise the 

Constitution in our hands and salute it. We were 

committed to do something in 1960. But we could 

not do it. Today no measure is taken. The hon. 

Minister of Human Resource Development 

should invite all parties. Some people, who will be 

nominated by the parties, should sit hours together 

on this question of universalisation of education. I 

support his Resolution. There are so many 

Resolutions like this. You must go into this 

question why we have miserably failed in 

providing elementary education. We promised-by 

'we' I mean the leaders, the founding fathers—we 

pledged ourselves to the nation that we would 

universalise education by 1960. Now it is 

1996. When Mrs. Sheila Kaul was the Minister of 

Education I was a member of the Consultative 

Committee. She made a statement from which I 

differed at that time. It was again in the beginning 

of the Eighth Lok Sabha. She made a statement that 

by 2000 we would completely universalise 

education. I differed from her statement at that 

time. It was a wrong statement. If she had made a 

correct statement, we would not be discussing this 

Resolution here today. 

It was a wrong statement. Of course, that wrong 

was not committed by her. That is how so many 

reports and documents move and so much material 

is produced and so much wastage is there. I had 

raised a simple question at that time. Now I put that 

question to the hon. Minister of Human 

Resource Development. She made a statement that 

all would get into schools by 2000.I said that it was 

a wrong commitment because at that time drop-out 

rate in primary schools was 68 per cent. This figure 

was supplied by the NCERT. I said, "The drop-out 

is so high. You will be getting in some students but 

some would be moving out also. Those who move 

out would be outnumbering the students who would 

be coming in." It is a legacy for the present 

Minister of Human Resource Development. I would 

like to make one suggestion. Let us sit together for 

one day or two days with some educationists, 

essentially they should be public men. We 

come from the public to 
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redress their grievances. We must sit together and go 

into this question. It is this sector where we have 

failed. Without going into the details. I would say 

that the constitutional commitment was up to 

1960. Our sister says upto 14 call it elementary 

education, call it basic education in a broader 

sense or give it the title of universalisation of 

education. But we have failed miserably. We 

prepare a plan every five years. But We have 

never paid attention to this problem. Therefore, we 

have to study it again and again and come to some 

conclusion. Mr. Yadav was saying, "Isko 

gambhirta se nahi liya jata." Yes, I also say it. It 

has never been considered a very serious problem. 

If something is seriously done, then only can 

something be achieved. But it has not been taken 

up seriously at all. When the Consultative 

Committee meets, it has an agenda. There is a 

cup of coffee or tea. Then we buzz off. Nothing 

has been seriously discussed and achieved. This 

is my suggestion. Let us discuss this topic very 

seriously. I will not go into this question, i.e. how 

education is basic to all developments. This is a 

theoretical proposition. I know it as a student of 

economics. I know how education is basic to all 

developments. It may be steel. It may be copper or 

it may be exploitation of resources. It may be any 

department. But education is basic. Education is 

the one field which has not received any attention, 

any significant attention. I am not adding anything 

for his information. I cannot add anything for the 

information of the HRD Minister. He is a man of 

vision. He is very senior. He has seen it. The 

Government school sector is in a shambles. It is 

an insult to the genius of this country. Mr. Yadav 

has said this. Prof. Naunihal Singh has said this 

and our sister has said this. In fact, in this House 

there is a total consensus on this question. How can 

the Government school sector become viable? 

Sons and daughters of bureaucrats go to private 

schools. Sons and daughters of politicians go to 

private schools. Children of clerks go to private 

schools. It is the downtrodden people, the majority 

people, who suffer. Therefore, If I have a 

position of strength in this country, in this House, I 

would go to the whole hog with Mr. Yadav and say, 

"Abolish private schools and public schools. 

DPS may be a good school. But are its doors open 

to all? I know how people struggle to get into it. 

Kids coming from a far-flung area, are put to tests. 

Even before learning anything they are put to tests. 

The doors of that school are not open to the 

general public. It is the common man who is 

suffering. It is the common man who pays tax. If 

you go through the tax system, you will see, 

ultimately it is the common man who pays. 

Ultimately, it is the common man who pays. 

He is not receiving any education because the 

Government schools are in a shamble. See the 

percentage of results. See the equipment that is 

avilable there. Some of the schools do not have 

teachers. In UP, the schools are locked. It must be 

worse in Bihar and in other parts of the country. The 

children may come to school. But there is no 

teacher. They are engaged in their own business. 

They come at the end of the month to collect their 

salary. The Government school sector will never 

thrive. All this May appear to the hon. Chairperson 

as tall talk from a Member here. But the fact is that 

the Government school sector is in a shamble. It 

cannot be improved unless we close down public 

and private schools. You cannot close down public 

schools because they are run by men and women who 

have a clout. They have vested interest in these 

schools. I say this with anguish because we are 

not able to improve the schools in the 

Government sector. All the funds that are being 

given are going waste. I want to raise another 

question here about our universities. The learned 

HRD Minister must be knowing about this. 

Recently, two Bills were passed by the house 

without my intervention. My intervention would 

not mean anything. I wanted to intervene in the 

case of the Urdu University Bill. I wanted to say 

that if you were to import some training in crafts, I 

would accept the Bill. But if you have to impart 

instructions for Masters Degree through Urdu, I 

would say, it would fail. But the Bill is not before 

me. It has become common place to support all 

these things. Whether it is Urdu University or Hindi 

University, I do not mind. But I would support 

institutions which would produce stenographers, 

carpenters, weavers, etc. Give the person an 

education which will 
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support him outside the university. Bommai 

saheb must be knowing about this. You will not 

be able to absorb the people who will be 

educated from these universities. You will 

impart education through Urdu. The Vice-

chancellor will say that all the English books 

will have to be translated. Translation is not 

always equal to the original text. Every 

language has its own genius. The effort of the 

Nizam of Hyderabad had failed miserably. It is 

not a question of giving instruction through 

Urdu. I have raised a broader question here. Let 

me make a claim here. It may be contested at a 

later date. Most of the funding of universities 

goes waste. That money should be given to the 

Government schools. This will not cause any 

harm to the universities. Let me give you an 

example. Every university competes with 

other universities. It wants more buildings. It 

wants funds for proliferationof subjects. I had 

raised a question whether it was necessary for 

all the universities to have subjects like Urdu, 

Hindi, Persian, Arabic and Sanskrit. You can 

give scholarships to students who want to learn 

Persian, who want to learn Arabic or who want to 

learn Sanskrit. They can go to reputed 

institutions where excellent education in these 

lenguages is available. Why don't you have a 

department for science in these universities? 

Why don't you impart education in social 

science which is very relevant, to the society? 

How many universities produce people who will 

help the society? How many universities 

produce research work which is useful to the 

society? Unfortunately, it is not only in my 

State, but in every university, we have a 

Persian department. You may have only one 

student. But you want to have it because 

somebody will be annoyed. I have nothing 

against Urdu or Hindi or Sanskrit. 

But I am telling you that in every department 

the heads of departments and the teachers vie 

with each other and ultimately in Urdu, Persian 

and Hindi-I have no fear that I will be 

contradicted — there are no topics for research. I 

have made some survey and I found that there 

were no topics on which you could do research 

and it means that a lot of common people's 

money is going waste. But let us promote 

science, let us promote social 

sciences, so for languages, whatever be the 

language, even the rashtra bhasha, we can 

send students given them a very high stipend—

to institutions which are reputed and where the 

medium of instruc-tion is of a high quality. 

University education, as everyone knows, 

receives a lot of funding. Already primary 

education is suffering. In fact, education has the 

least budget. I do not know the latest figures. 

During the Eighth Lok Sabha I had pucca 

figures, it was three per cent of the national 

income. But now it must be four per cent; I do 

not know. But actually, it depends: sometimes 

it is double counting. Since I am not an expert, 

I have to be careful. I must consult somebody 

to tell you what percentage of national income 

goes to education and what percentage of that 

funding goes to university system and what 

portion of that funding goes waste-down-the 

drain. Primary education and sub-dialect 

school education are in a shambles. But there is 

no funding for elementary school education. 

There is no system of instruction, there is no 

system of inspection. In a big Stake like U.P. 

where thirteen and a half crore people live, what 

is the position of primary schools? I do not 

know where the latest survey is. I have no idea 

but the fifth survey must be there. The fifth 

survey must be available. I want to know the 

latest position about the status of elementary 

education in U.P. and other States. Somebody 

must go into the question of wastage in the 

university system and we must go in for greater 

funding in elementary school education. I want to 

raise this broader question through you, Mr. 

Chairperson. I hope the hon. Minister will invite, 

not me, but others who took part in the debate, 

for a greater discussion, not necessarily today 

but whomsover he wants to invite; they can sit 

for a longer period of time. Merely discussing 

and taking part in the debate but arriving at no 

decision is not good. This august House is the 

last forum for the people of India; there is 

nothing beyond the Parliament of India and if we 

also here discuss for the sake of discussions, it 

will lead us nowhere. We shall be talking to our 

constituents untruth and our people are now 

conscious. They are looking for guidance. We 

cannot give guidance unless we have a say 

which is purposeful and the 
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H.R.D. Minister organises a discussion of such 

nature so that we are able to take a decision. 

Thank you very much. 

SHRI NILOTPAL BASU (West Bengal): 

Sir, it is a pity that a resolution like this is 

being discussed in the atmosphere that we 

have here today and this is an ample testimony 

as to why we have to discuss such things. it is 

really an issue of national shame, I should say. 

But the problem is with the background in 

which our Constitution was framed and the 

fact that in the Constitution itself the issue of 

right to education could not be included as a 

Fundamental Right but was included in the 

Directive Principles as Clause 45. 

In the general background of 

decolonisation that was going on all over the 

world, the leaders of the newly liberated India 

considered that the Government of free India 

would not be having enough resources to 

immediately make the right to education as a 

justiciable right in the sense that the 

Government could be penalised for violating 

this right. It is in this background that the 

makers of our Constitution incorporated 

'educaton' as a part of the Directive Principles 

of the State Policy. They hoped that the new 

nation, the free nation, would realise the 

importance of education, particularly the 

importance of elementary education and 

within 10 years it would reach a stage where, 

for all practical purposes, education would 

become a fundamental right. The difficulty has 

been that over' the years the basic 

philosophical approach to education has been 

misplaced. Education is essentially considered 

as a welfare activity. Investment in education 

has never been considered as productive 

investment. When we go through the 

philosophy of education, through the great 

debates that took place in the Parliaments of 

developed countries of Europe and America, it 

would become clear that they considered 

education a sine qua non for development and 

industrialisation and this they realised as far 

back as the 18th century itself. When we 

started this debate in our country, the whole 

question was turned upside down. When you 

look at the pattern of investment in education, 

from the First Plan onwards until the Sixth 

Plan, you will find that there is a gradual 

diminition in the allocation of funds for 

education as a whole. Even sectorally, the 

proportionate allocation for elementary 

education has come down as opposed to higher 

education. In the beginning of the 50's a 

number of technical centres were set up—JTIs, 

Polytechnics and other centres of excellence. 

We discussed in the morning today the issue 

of IITs. We have been suffering from the 

British hangover which believes that education 

will percolate down to the grassroot levels. It 

believes that education will become available 

to the grassroot-level communities through 

some vehicles. What will be these vehicles? It 

is considered that some small exclusive elite 

sections will carry education to the grassroot-

level communities. The question of providing 

direct access to people to education was not at 

all considered. We.now of the infamous 

educational package offered by Lord 

Macaulay, who was the leading theoretical 

inspiration behind the British educational 

policy. He said that education would filter 

down through a small elite section who will 

take education, enlightenment, to the grassroot 

communities. This basic philosophy of 

filtering of education as opposed to provision 

of direct access to people to the educational 

opportnities was never reversed. We have 

continued the same colonial legacy even after 

independence. 

Therefore, on the one hand we see that the 

kind of importance, thrust and emphasis that 

should have been given to education, was not 

given. On the other hand.whatever allocation 

was made for education, it was loaded against 

elementary education; it was in favour of 

higher education. The point is that higher 

education cannot develop unless it has a wider 

foundation of elementary education, therefore, 

what we find today is, as Bommai Saheb was 

also telling us in- the morning, that we are 

spending one lakh of rupees per student in an 

I1T, whereas that student pays only Rs. 1,500 

and we are now proposing to increase it to Rs. 

15,000. And, what is the result? The result is 

that 60% of the students that are coming out 

of IITs, are going abroad. The public 

investment that we are making in higher 

education is not coming back to the society. 

The community at large is not being benefited. 
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So, the problem is that the investment doesn't 

really become a vehicle for unleashing the 

productive forces, for strengthening the 

productive forces. The Chairman also very 

jocularly, but perceptively, remarked that we 

are subsidising the Americans. That has 

actually happened. That is the problem. Then, 

even with the investment that we are making 

in elementary education, what is happening? I 

have a background of the student movement. I 

was studying in an engineering college. What 

we used to see was that the students, after 

coming out of the whole process of education 

for five years in a cosmopolitan city, were 

totally detatched from the milieu that they 

were coming from. They wouldn't go back to 

their villages. They would not contribute to 

the communities they were hailing from. 

Therefore, we see that there is utter mis-

utilisation of resources. 

Therefore, unless there is a basic reorienta-

tion in the whole concept as to what for we 

are investing and whether the investment is 

actually contributive to the national economy, 

our approach will not change. There is no 

dearth of high thinking on education and a 

very rich education material in the country. 

There have been three major Education 

Commissions. Dr. Murty was mentioning 

about the most important one, the Kothari 

Commission which produced a very 

voluminous report. In fact, it was at the time 

of our freedom struggle itself that the All India 

Congress Committee at the behest of Mahatma 

Gandhi, in its Haripura session in 1938 

appointed a National Education Commission 

under the chairmanship of Dr. Zakir Husain. 

Sir, so many recommendations are there 

and we see that everywhere the thrust was on 

widening the base of our education system, 

our educational process. 

Before I proceed further, Sir, do you think 

I am crossing the limit? 1 can continue on the 

next day. I can leave it at that. 

 

SHRI NILOTPAL BASU : So, the whole 

approach, therefore, has to be re-oriented. That 

is the basic question. All the policy-makers 

have stressed one point that investment in 

education will have to be linked with our Gross 

National Product (GNP). 

At least, six per cent of the GNP has to be 

invested in education. But the problem, 

particularly from the middle of the eighties is 

that the rules of the market place have also 

started to dominate the educational thinking 

and the educational process and education has 

been totally "commodified". So, I leave it 

here.......... 

SHRI RAMACHANDRAN PILLAI: To the 

market forces ! 

SHRI NILOTPAL BASU : No, no. Not to 

the market forces. So, I leave it for the time 

being. 

 

So, I adjourn the House till 11.00 A.M. on 

Monday, the 2nd December, 1996. 

The House then adjourned at one 

minute past five of the clock till 

eleven of the clock on Monday, the 

2nd December, 1996. 


